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7% Floor, Hindustan Times House,
Kasturba Gandhi Marg, New Delhi

NF-12035/2/2021 Dated p2.12.2021
To,
1. All Ministries / Departments of Government of India,
2. All State Governments / Union Territory Governments
3. RBI / Public Sector Banks/ Government Financial Institutions / Regulatory Bodies / Public Sector
Undertakings / Autonomous and Statutory Bodies / Other Government Institutions

Sub:  Filling up of posts of Manager and Assistant Manager in NFRA at New Delhi on Deputation / Short
term Contract basis

Sir,

National Financial Reporting Authority (NFRA), New Delhi, is a statutory body set up under Section 132
of Companies Act, 2013. NFRA has been established to protect the public interest and the interests of investors,
creditors and others associated with the companies or bodies corporate by establishing high quality standards of
accounting and auditing and exercising effective oversight of accounting functions performed by the companies
and bodies corporate and auditing functions performed by auditors.

2. The Authority proposes to fill up the posts as per details stated in the Annexure - I in its headquarters at
New Delhi from among the following, initially for a period of three years in accordance with the Recruitment
Rules notified vide Extraordinary Gazette No. 369 dated 16.5.19 of Ministry of Corporate Affairs and MCA
Letter No. NFRA-05/14/2020-Comp-MCA dated 18.8.2020 (Copies of the same are enclosed as Appendix I and
II respectively):

(i) On Deputation from officers of Central Government or State Governments or Union territory
Governments
Or

(ii) On Short Term Coniract basis from officers of RBI / Public Sector Banks/ Government Financial

Institutions / Regulatory Bodies / Public Sector Undertakings / Autonomous and Statutory Bodies / Other
Government Institutions. In case of Short Term Contract, the officer will remain an employee of
his/her parent organisation and will be repatriated to his parent organisation on reversion from
Short Term Contract.

3. It is requested to forward applications in the prescribed proforma (Annexure —II) along with attested
copies of ACRs/APARs for the last five years and Vigilance clearance of eligible candidates whose services
could be placed at the disposal of the Authority immediately in the event of their selection. The application should
be sent through proper channel in an envelope superscribing the post applied for, to the Secretary, NFRA, 7th
Floor Hindustan Times House, K.G. Marg, New Delhi — 110001 so as to reach the undersigned on or before
two months from the date of publication of advertisement on this Vacancy Notice in Employment News.
Advance copy along with stipulated documents may be sent on email id manager-admn@nfra.gov.in.
(Note- In case of any change in this notice the same will be displayed on NFRA website as such the interested

officers are requested to see the NFRA website nfra.gov.in regularly)
— U,
(Arun Kumir Singh)

Deputy General Manager, NFRA

Encl. As above.



Copy to:

1.

2.

Joint Secretary, Ministry of Corporate Affairs: for kind information.

Director (Admin), DoPT with request to kindly arrange to put up this Vacancy Circular on the Vacancy
Notifications of Min./Deptt./Org. in GOI section of DOPT website.

Under Secretary (CS-1 (P)), DoPT with request to kindly arrange to put up this Vacancy Circular on the
What’s New section of DoPT website for wide publicity.

US (Competition), Ministry of Corporate Affairs with request to arrange to put up this Vacancy Circular
on the website of Ministry of Corporate Affairs.

IT Team of NFRA with request to put up this Vacancy Circular on website of NFRA and social media
handles of NFRA.
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ANNEXURE -1

Details of Posts to be filled up in NFRA

S.N.

Name of No. of Basic Eligibility Criteria
Posts likely* Pay
vacancies

Manager 1 Rs.35150 | For Deputation:

Grade B 1750(9)- | An officer of Central Government or State Governments or Union
}53 (])3900' Territory Governments:
17502 | .. . . . |
54400- (i) with regular service in the grade rendered after appointment
2000(4)- there_to on regular basis in Level 10 (Rs. 56100-177500) in the pay
62400 matrix;
ae |

or
(ii) with three years of regular service in the grade rendered after
appointment thereto on regular basis in Level 8 (Rs. 47600-
151100} in the pay matrix;

and

minimum two years post- qualification experience in the fields of |
law, investigation, Information Technology, Finance, Economics,
Accountancy, Auditing, Administration.

For Short Term Contract:

Officers from Reserve Bank of India, Public Sector Banks,
Government Financial Institutions, regulatory bodies, statutory
bodies, Public Sector Undertakings and other government
institutions with not less than six years of experience in the officer
cadre or Junior Management grade, of which, minimum three
years post-qualification experience in the fields of law,
investigation, Information, Technology, Finance, Economics,
Accountancy, Auditing, Administration.

Essential qualification for deputation / short term contract: |

Chartered Accountant or Master of Business Administration with
specialization in Finance or Accounting or Chartered Financial
Analysis or Law or Post Graduation in Commerce, Economics,
Finance or any other discipline, from a recognized University or
Institution.

Note: There is no requirement of minimum educational
qualification in respect of officers from All India or Group A
Central Services. However, experience of minimum two years is
required in the said fields.

Age Limit for Deputation / Short term Contract

/__‘,



The maximum age-limit for appointment by deputation or contract
shall be not exceeding fifty six years as on the closing date of
receipt of applications.

2.| Assistant
Manager
(AM).

Grade A

Rs.
28150-
1550(4)-
34350-
1750(7)-
46600-
EB-1750
(4)-
53600-
2000(1)-
55600.

For Deputation:

An officer of Central Government or State Governments, or Union
Territory Governments:

(1) with regular service in the grade rendered after appointment
thereto on regular basis in Level 8 (Rs. 47600-151100) in the pay
matrix;

or
(i1) with two years of regular service in the grade rendered after

appointment thereto on regular basis in Level 7 (Rs. 44900-
142400) in the pay matrix;

and

minimum two years post-qualification experience in the fields of
law, investigation, Information Technology, Finance, Economics,
Accountancy, Auditing, Administration.

For Short Term Contract:

Officers from Reserve Bank of India, Public Sector Banks,
Government Financial Institutions, regulatory bodies, statutory
bodies, Public Sector Undertakings and other government
institutions with a minimum of two years of relevant experience in
the officer cadre or Junior management grade.

Essential qualification for deputation / short term contract:

Chartered Accountant or Master of Business Administration with
specialization in Finance or Accounting or Chartered Financial
Analysis or Law or Graduation in Commerce, Economics,
Finance, Bachelor of Technology in Computer Science or
Engineering or Master in Computer Application or any other
discipline, from a recognised University or Institution.

Age Limit for Deputation / Short term Contract
The maximum age-limit for appointment by deputation or contract

shall be not exceeding fifty six years as on the closing date of |
receipt of applications.

*No. of vacancies may be revised upwards in in case vacancies remain unfilled or fresh vacancies arise and may
be revised downwards in case existing vacancies are filled up during ongoing recruitment processes.

Notes:

1. Deputationists shall not be eligible for consideration for appointment by promotion.

-B-



2. The period of deputation including the period of deputation in another ex-cadre post held immediately
preceding this appointment in the same or some other organization or department of the Central Government shall
ordinarily not exceed three years. It may be extended for another two years such that the maximum period of
deputation shall not exceed five years.

3. An employee appointed on deputation to any of the above posts may elect to draw either the pay in the scale of
pay of the post as shown above, or his pay in the parent cadre with deputation allowance.

4. The terms and conditions of Deputation / Short term contract will be in accordance with MCA letter No.
NFRA-05 /19 /2020 — Comp-MCA dated 29.10.2020 (Appendix — IIX). Copy of the following letters referred to
in the said letter of MCA dated 29.10.2020 are also attached:

(i) MCA letter No. NFRA-02/19/2019/Comp-MCA dated 28.05.2020 Appendix-IV.

(i1) MCA letter No. NFRA-05/19/2019-Comp-MCA dated 20.10.2020 as amendment to MCA letter No.
NFRA-05/19/2019/Comp-MCA dated 28.05.2020 Appendix V.

(iii)  Min. of Urban Development OM No. 12035/12/2013 —Pol.Il dated 15.01.2014 Appendix VI.

(iv) MCA letter No. NFRA-07 / 1/ 2018 — NFRA-MCA dated 30.12.2020 w.r.t. GPRA is enclosed as
Appendix VIL

(v) MCA letter No. NFRA-05 / 3/ 2020 —Comp-MCA dated 12.10.2020 w.r.t. Allowances and entitlements
of NFRA staff on Tour and Transfer along with IBBI Office Orders dated 18.08.2017, 09.10.2017 and
31.12.2019 enclosed as Appendix VII.

(vi)  MCA letter No. NFRA-05 / 19/ 2020 —Comp-MCA dated 24.05.2021 enclosed as Appendix IX.

5. Dearness Allowance: Dearness Allowance (DA) rates in respect of NFRA pay Scales for November, 2021 to
January, 2021 is 91.20%. Presently the revision of DA is quarterly, as under —

February, March, April
May, June, July
August, September, October
November, December, January.



ANNEXURE - 11

Application form for vacancy in NFRA Passport size
recent Colored
Photograph of

Post applied for: applicant

Application is for Deputation / Short term Contract (please tick)

Sl | Particulars Details to be filled by the Applicant
No.
1. | Name of Applicant

2. | Present Designation

3. | Name of Organization employed with

4. | Type of organization employed with from
among;:

Central Government / State Government /
Union Territory Government / RBI /
Government  Financial  Institutions /
Regulatory Bodies / Public Sector
Undertakings / Statutory Bodies / Other
Government Institutions

J 5. | In case appchation is for deputation: ]

i Service to which the officer belongs to out

of :

a. Group A Officers from All India or
Central Civil Services

b. Date of entry into service as Group ‘A’
officer

6. | Contact Details

Office Address

Email

Mobile No.

Land Line No.

7. | szme, besignation, email ID, Phone No of
| Cadre Controlling Authority.

8. | Name, Designation, email ID, Phone No of
Relieving Authority in case selected.

-J-



9. | Whether currentl); on—:ieputation? If yes,
Date from which on deputation:
Name of organization on deputation to:
Designation on which on deputation to :
10.| Date of Birth (attach proof of DOB)
11| -
Age Limit permissible for the post as | Age of the applicant on the closing date of
on the closing date of receipt of | receipt of application
application for the post applied for
12.| Date of Retirement under applicable service
rules where employed.
13.| Educational Qualification*
Note: Though there is no requirement of minimum Educational Qualification in respect of Group A
officers from All India or Central Services, however, such applicants are also required to fill in their
Educational Qualification details.
Essential Educational Qualification | Educational Qualification possessed by the
Required for the post applicant (Enclose copy of Degree /
Certificate / Membership of ICAI)
Educational Qualification possessed by the | Date of e;caui;i_ng the said (_)-{xalifation_
applicant (attach self-attested supporting document)
Desirable Educational Qualification stated | Educational Qualification poss_esged by the
for the post applicant (Enclose copy of Degree)
14.| In case application is for Deputation:

Post Held on regular basis (i.e. substantive)
basis

Scale of pay drawn on regular basis (i.e.
substantive) basis

-%,




substantive) basis

Level of Pay drawn on regular basis (i.e.

Date from which service rendered in the
said level on regular (i.e. substantive) basis

15.

Experience* in case application is for Deputation
p pp Y

| Grade/ Minimum length of
service

Requirement for the post
applied for

Grade in which minimum
length of service required on
regular basis (i.e. substantive)
basis

Actual service details of
applicant in this regard

Minimum length of service in
the Grade on regular basis (i.e.
substantive) basis

post

Essential E)Zp_erience Required for the

Experience p;)ssessed b)_' the applicant

Fields

Length of Service

Fields

_Length of Service

Give details of Experience in Government Service in reverse Chronological order (may attach

additional sheet)




16.

E;perience* in case application is for Short term Contract:

applied for
Length of service required in

Requirement for the post-

officer cadre

Actual service details of
applicant in this regard

Give details of Experience in Officer Cadre in reverse Chronological order (may attach additional

sheet)

Essential Post qualification Experience
_Required for the post

Experience possessed by the applicant

Fields Length of Service

Fields

Length of Service

17.

Any other information applicant would like
to submit in support of your suitability for
the post applied for

18.

Attested copy of last 5 Years APAR
attached **

19.

Copy of Vigilance Clearance attached **

20.

Statement of‘I;ur'pose in 100 words

_.[0_



l
|

Note- Please page number the entire set of application and attach an index of the documents attached.

*Kindly attach copy of Educational Qualification and Experience in support of your application as required for
the post being applied for.

** To be filled by Competent Authority forwarding the application

It is certified that the details given above are true.

Signature of the applicant

Date

It is certified that the details given above are verified with service records of the applicant and found to be correct.

Signature and Seal of the Competent Authority
of the organization forwarding the application

Date

Address, Tel. No., and Email id of the
Competent Authority forwarding the Application
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MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 16th May, 2019

G.S.R. 369 (E).—In exercise of the powers conferred by sub-section (11) of section 132 of the Companies Act,
2013, the Central Government hereby makes the following rules, namely:-
1. Short title and commencement. - (1) These rules may be called the National Financial Reporting Authority
(Recruitment, Salary, Allowances and Other Terms and Conditions of Service of Secretary, Officers and Other
Employees of Authority) Rules, 2019.

)] They shall come into force on the date of their publication in the Official Gazette.

2. Definitions. - (1) In these rules, unless the context otherwise requires,-

(a) “Act” means the Companies Act, 2013 (18 of 2013);

(b) “Authority” means the National Financial Reporting Authority (NFRA) constituted under sub-section 0]

of section 132 of the Act;
(c) “employee” means employee of the Authority including Secretary, Officers and other employees;
(d “Schedule” means the Schedule annexed to these rules.
2) Words and expressions used and not defined in these rules but defined in the Act shall have the same

meanings as respectively assigned to them in the Act.
3. Recruitment and appointment of employees.- (J) The number of posts sanctioned at each level or grade,

mode of recruitment, eligibility and composition of Departmental Promotion Committee for each levels or grade shall be
such as specified in the Schedule,

) Appointment in all levels or grade shall be made by the Central Government as per the
recommendations of the Departmental Promotion Committee as specified in the Schedule.

(&) The Authority shall invite applications from eligible candidates after observing due process, examine
suitability of their candidature and provide the list of eligible candidates to the Departmental Promotion Committee to
undertake the selection process.

@) The Authority shall forward the recommendations of the Departmental Promotion Committee to the
Central Government for consideration and appointment to all the posts.

4. Pay, allowances and other benefits.- (/)  Pay of an cmployee of the Authority shall be such as per the
Level in pay matrix as approved by the Central Government or pay scale as specified in the Schedule.
@) An employee appointed on deputation to an ex-cadre post may elect to draw either the pay in the scale

of pay of the ex-cadre post or his pay in the parent cadre with deputation allowance.

(3) The Secretary, officers and employees of the Authority who are not on deputation shall be governed
by the new pension scheme,

“@ The Secretary, officers and employees of the Authority who are on deputation shall be eligible for
pension and retirement benefits, if any, as are available to them in their parent Ministry or Department or organization.

(5) For an employee other than an employee on deputation to the Authority, the Authority may, from time
to time, frame such schemes and allow such other benefits for the welfare of the employees on such terms and
conditions as may be approved by the Central Government from time to time.
S. Official visits abroad.- (1) The official visits to abroad by Secretary, officers and other employees of the
Authority shall be undertaken with the prior approval of the Chairperson of the Authority or any other Member or
officer of the Authority authorized by the Chairperson,

(2) Instructions issued by Ministry of External Affairs and Ministry of Finance as amended from time to
time shall be applicable.
6. Residuary provision.- Matters relating to the terms and conditions of service of the Secretary, Officers and

Other Employees of the Authority with respect to which no express provision has been made in these rules, shall be
referred by the Authority to the Central Government for its decision and the decision of the Central Government shall be

binding on the parties.

7. Power to relax.- Where the Central Government is of the opinion that it is necessary or expedient so to do, it
may, by order and for reasons to be recorded in writing, refax any of the provisions of these rules with respect to any
class or category of persons.

-1 2-
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years and the
maximum
period of
deputation
shall not
exceed five
year.

The maximum
age-limit for
appointment by
deputation or
contract  shall
be not
exceeding fifty
8iX years as on
the closing date
of receipt of
applications).

(1) @ | & 4 (5) (6) (6] (8) 9 (19) (11) (12) (13)
7. 13 ‘ Not Grade B Selection | Between | Chartered Not Two years | (a) Direct Prometion: 1. Not
Manager applicable twenty | Accountant or | applicable in case of | Recruitment: Chairperson, | applicable

*2019). | Rs.35150- one and | Master  of direct | Forty Minimum three | National
* (Subject ' 1750(9)- thirty Business recruitment | percent years of service | Financial
to 50900- years Administration (Through in Grade- A Reporting
variation EB- with written exam Authority-
dependent i’ 1750(2)- specialization followed by | Deputation: Chairman;
on 54400- in Finance or personal
workload) 2000(4)- Accounting or interview), Deputation or | 2. One Full-
62400 Chartered Short Term | time
(16) Financial (b) Contract: Member,
Analysis  or Promotion National
Law or Post- failing An officer of | Financial
Graduation in which by Central Reporting
Commerce, direct Govemnment or | Authority-
Bconomics, recruitment: | State Member;
Finance or any Thirty Governments
other percent, or Union | 3. Deputy
discipline, territories  or | Secretary or
| from a (c) Public  Sector | Director
| | recognized Deputation* | Undertakings (National
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THE GAZETTE OF INDIA : EXTRAORDINARY

[PART I—SEC. 3(i)]

University or
Institution with
a minimum six
years of post-
qualification
experience in
the fields of
law,
investigation,
Information
Technology,
Finance,
Economics,
Accountancy,
Auditing,
Administration.

or Short
Term .
Contract
basis: Thirty
percent.

or autonomous
and  statutory
bodies:

(i) with regular
service in the
grade rendered
after
appointment
thereto on
regular basis in
Level 10 (Rs.
56100-177500)
in the pay
matrix; or

(ii) with three
years of regular
service in the
grade rendered
after
appointment
thereto on
regular basis in
Level 8 (Rs.
47600-151100)
in the pay
matrix; and

minimum two
years post-

_qualification
experience  in

the fields of
law,
investigation,
Information
Technology,
Finance,
Economics,
Accountancy,
Auditing,
Administration.

OR

Financial
Reporting
Authority or
Ministry of
Corporate
Affairs)-
Member;

4. One
External
Expert to be
nominated
by National
Financial
Reporting
Authority-
Member.
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Officers from
Reserve Bank
of India,
Banks,
Financial
Institutions,
regulatory
bodies,
statutory
bodies, Public
Sector
Undertakings
and other
govermnment
institutions
with not less
than six years
of experience
in the officer
cadre or Junior
Management
grade, of
which,
minimum three
years post-
qualification
experience in
the fields of
law,
investigation,
Information,
Technology,
Finance,
Economics,
Accountancy,
Auditing,
Administration.

AND

Possessing  the
following
educational
yualification:
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[PART I—SEC. 3(i)]

Chartered
Accountant or
Master of
Business
Administration
with
specialization
in Finance or
Accounting or
Chartered
Financial
Analysis or
Law or Post-
Graduation in
Commerce,
Economics,
Finance or any
other
discipline, from
a  recognized
University or
Institution.

Promotion:
Note: Where
juniors who
have completed
their qualifying
or eligibility
service are
being
considered for
promotion,
their  seniors
would also be
considered
provided they
are not short of
the  requisite
qualifying or
eligibility
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service by
more than half
of such
qualifying or
eligibility
service or two
year,

whichever s
less, and have
successfully
completed their
probation
period for
promotion  to
the next higher
grade  along
with their
juniors  who
have already
completed such
qualifying or
eligibility
service.
Deputation:
Note:
Departmental
officers in the
feeder category
who are in the
direct line of
promotion will
not be eligible
for
consideration
for appointment
on deputation.
Similarly,
deputationists
shall not be
eligible for
consideration
for appointment
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[PART OI—SEC. 3(i)]

by promotion,
(Period of
deputation
including
period of

deputation in
another ex-
cadre post held
immediately

preceding  this
appointment in
the same or
some other
organization or
department of
the Central
Government,

shall ordinarily
not exceed
three years. It
may be
extendable for
another two

years and the
maximum
period of

deputation shall
not exceed five
year.

The maximum
age-limit  for
appointment by

deputation  or
contract  shall
be not

exceeding fifty
siX years as on
the closing date
of receipt of
applications).
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€3] (2) 3) “ (5) (6) @ (8) (4] (10) (1) (12) (13)
8. 13 Not Grade A Selection | Between | Chartered Not Two years | (a) Direct Deputation or | 1. Not
Assistant | -applicable twenty | Accountant or | applicable. incaseof | Recruitment: | Short Term Chairperson, | applicable
Manager *(2019) Rs. 28150- one and | Master of direct Sixty Contract: National
* (Subject 1550(4)- thirty Business rectuitment. | percent. Financial
to 34350- years, Administration An officer of | Reporting
variation 1750(7)- with (Through Central Authority-
dependent 46600- specialization written exam | Government or | Chairman;
on EB-1750 in Finance or followed by | State
workload). (4)- Accounting or personal Governments, | 2. One Full-
53600- Chartered interview). or Union | time
2000(1)- Financial lemritories  or | Member,
55600, Analysis  or (b) Public  Sector | National
Law or Deputation Undertakings Financial
Graduation in or Short | or autonomous | Reporting
Commerce, Term and  statutory | Authority-
Economics, Contract bodies: Member;
Finance, basis failing
Bachelor  of which by | (i) with regular | 3. Deputy
Technology in direct service in the | Secretary or
Computer recruitment: | grade rendered | Director
Science or Forty after (National
Engincering or percent. appointment Financial
Master in thereto on | Reporting
Computer regular basis in | Authority or
Application or Level 8 (Rs. | Ministry of
any other 47600-151100) | Corporate
discipline, in the pay | Affairs)-
from a maltrix; or Member;
recognised
University or (i) with two | 4. One
Institution with years of regular | External
a minimum of service in the | Expert to be
two ycars of grade rendered | nominated
post- after by National
qualification appointment Financial
experience  in thereto on | Reporting
accounting or regular basis in | Authority-
auditing or law Level 7 (Rs. | Member.
or bank, 44900-142400)
in the pay

matrix; and
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minimum two
years post-
qualification
experience in
the fields of
law,
investigation,
Information
Technology,
Finance,
Economics,
Accountancy,
Auditing,
Administration.

OR
Officers from

Reserve Bank
of India,

"Banks,

Financial
Institutions,
regulatory
bodies,
statutory
bodies, Public
Sector
Undertakings
and other
government
institutions
with a
minimom  of
two years of
relevant
experience  in
the officer
cadre or Junior
management
grade.

AND

Possessing the

—
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following
educational
qualification:

Chartered
Accountant or
Master of
Business
Administration
with
specialization
in Finance or
Accounting or
Chartered
Financial
Analysis or
Law or
Graduation in
Commerce,
Economics,
Finance,
Bachelor of
Technology in

Computer

Science or
Engineering or
Master in
Computer

Application or
any other

discipline, from
a  recognised
University or
Institution.

Deputation:

Note:
Departmental
officers in the
feeder category
who are in the
direct line of
promotion will
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not be eligible
for
consideration
for
appointment on
deputation.
Similarly,
deputationists
shall not be
eligible for
consideration
for
appointment by
promotion.
(Period of
deputation
including
period of
deputation  in
another ex-
cadre post held
immediately
preceding this
appointment in
the same or
some other
organization or
department  of
the Central
Govemnment,
shall ordinarily
not exceed
three years. It
may be
extendable for
another  two
years and the

maximum
period of
deputation
shall not

exceed five
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year,
The maximum
age-limit for
appointment by
deputation  or
contract  shall
be not
exceeding fifty
six years as on
the closing date
of receipt of
applications).
[0} 2) (3) @ (5) ()] [G) (8) )] ¢ 1)) (11) (12) (13)
9. 4 Not Grade Il | Selection. Not Not applicable. Not Not By Deputation 1. Secretary, Not
Personal applicable. applicable. applicable. | applicable. | Deputation | (including National applicable.
or *(2019). Rs.20650- or Short short-term Financial
General | (Subject 1150(3)- Term contract): Reporting
Assistant. | to 24100- Contract, Authority-
variation 1225(1)- An officer of | Chairman;
dependent 25325- Central
on 1325(3)- Government or | 2.  Deputy
workload). 29300- State Secretary or
1475(6)- Govemments Director
38150- or Union | (National
1525(2)- territories  or | Financial
41200- Public  Sector | Reporting
1740(2)- Undertakings Authority or
44680- or autonomous | Ministry of
1875(1). and  statutory | Corporate
bodies: Affairs-
Member;
@ holding
analogous post | 3. Exccutive
on regular basis | Director,
in the parent | National
cadre or | Financial
department; or | Reporting
Authority-
(i) with a | Member.

minimum  of
six years of
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{91606/2021/1T NFRA File No.NFRA~05/14/2020-Comp-siCcA

No. NFRA-osllﬂzmo-Comp-MCA
Government of India
Ministry of Corporate Affaivs
5™ Floor, ‘A’ Wing, Shastri Bhawan
New Delhi-110001,
Dated  August, 2020
To
The Secretary ,
National Financial Reporting Anthority
8™ Foor, Hindustan Times Building
Kasturba Gandhi Marg, New Delhj

Subject: Minimum Educationni Qualification fn respect of officers of Central
Government appying for deputation in NERA-reg

1 am ditected 1o refer to NFRA's DO No. NF-1101 1/6/2019' dated 14.07.2020, and
to say that the requirement of educational qualifications are not applicable to officers of A}
Indis and GroupAsuvioesinﬂaeRecmimentRxdesgsﬂmycomevﬁﬂ:ﬂmnecessazy
experience required by NFRA, Educational qualifications are applicable for only other
categories of applicants from RBY, Banks, FInancia] Institutions, Regulatory Bodies etc,
2 - Thus, there is 0o requirement ofmhhnnmedncaﬁmal-qualiﬂcaﬁcninrespectof
Group A officers from All Indiz or Central Services applying for deputation for varjous posts
in NFRA as per the Recruitment Rules of NFRA.

3. This issues with the approval ofCommet Authority,

Yours faithfully,

(Rakesh Kumar)
Under Secretary to the Govt, of India

_ZLI-
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*-191606/2029/1T NFRA 1077
Fils No. NPRA-0S/AN2030-Comp-MCA (Compsder Ne. TF1358 )

., A Pprop A ~T

Subject:  Terms and Comditions for Deputation/ Short Term Contract tn NFRA~
reg,

Sir

I am directed to refier ta NFRA's Istter No. NF-I!OI!(!I)IWID dinted 02.09.2020,
mﬁenﬁeﬂmﬂmﬁhmﬂhn‘gdﬂmﬁdﬂn&w&uﬂnﬂtykm
acconded fior the terves and Cpnditions for Deputition/ Shott Temi Coutract in NFRA as
détafled belaw in the toble:

Fl F-— emplayes sppointsd on
o mCmtnuhm .
i -wlmmmhmmuhwﬁmmm:

L. Nafionil Finmeial Authority (UFRA) (Recraitment, Salary,
Allowances and Other mnddondﬂmuf&:ﬂaoﬁw Officers

andDﬂzﬂ' dwmmmm&avmmw
Mly Y {BECA) ghzstte Notifcation No. G.8.R. 369 (E) dated 16th

. DOPT OM No. 6/812009-Bett.(Pay-I1) dated 17.6.2010
§ii. DOPT OM No: 2/6/201 6-Batt.(Pay-11) dated 1722016
. DOPT OM No. 2/1172017-Ratt.(Pay-11) dated 24.11.17

2 Pay.. and{ Ax enployes ‘of Centnl Govetument appointsd o
Reputafion deputation to's post in NFRA may elect to deaw eifher the pay in-
ligwanoe thic scalo of pay of the post in NFRA, ér his pey in the parmt:

mmw.mmnmnmwmhh
socordamos with MCA [letter No. NFRA-05/19/2019/COMP--
mmz&osm:smm'ﬁmﬂmwm

An enployes zppolnted on short texm contract fo a post fn
mmmwuwmmmuﬂy

3. |[Deambss ﬁmdhwwuwhm

Gnhrarsted fram s0Fies by RANESH KUMAR, URDER SECRETARY, MCA on 20/10/20 0508 PB

- ZS,
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~

No, NFRA-DUT2030-Comp-MGA (Computsr No. 1713553 )

Allowance.

"Dearness allowanco will be ss applicable for Ceatral Government
employses/ NFRA puy scales depending on point 2 above.
In casa of an employee sppofnted on Short term contract in

NFRA, Deareas allowsace will ba a3 applicadis for NFRA pay
scale.

.cave Salary
Pension/NPS

| onuibution
| omr -
the  petiod o

As per existing of Govt of Indis, the fallowing

iontributions ate byNFRA

8. Leave Salary Contribution: Leave Salary Conteibution has
been prescribed as 119 of the pay as prescribed in the FR 118
£117.
b. Peuslon Contribufion: ss pex oates of contibotionas
mdhhmu&&.ll’l The same has the mnge
he’l:nm?—ﬂ%cfﬂsmmﬁbhyomupmﬂhgmﬁoym
of services in the parent departowont.

¢. NFS Contritmtion: NFS Contritution, =mployer's Share shall
bo at the rate of 14%.

Contritutory

- mployer's ecttribution, will be prid to the lading organisation s tho
rate of muaximum upto 123% of the Pay of the employesy &8 per EPF
Act, 1952 sod CPF Ruoles, 1962 .-

! time-pay

Fules., -

Nedioal faciities

Wﬁuﬁu&ﬁlﬂhhwpﬂlﬂ(ﬂﬂﬂﬂ&mm
Folicy, , Anousl Health Chéck-up) of MCA Ietter No,
wmmwmm—ummmm

Teave

‘kball bo regaltedt by the lesvo

mmumthRA.SpdEeoﬁuhmnhﬂumphyum'

An -employes appointed on degutetion / stioet tewnn contraict to
legve rules of the parent

organisation. -
will'not be w muiter mmmmamm
sinion Yesve will be 1o be’taken fiom

Hepuiatjon / shoxt tanm contract to NFRA will be x5 per NFRA / office
Procedurs sENFRA., X

Gratuity
Contribution

‘case of sn employee on Deputation / Shoat teren

', sppointed
m&ommnyhhp-hdofmfdnnm

“will be pald by NFRA to the leoding organisation ss per rales
| rates prescribed by the lending otgavisation and accepted

MCA ss per niles. Gratoity Contribution a2 the maximom sate of

s Pay pius Dearness Allowanos per snmum shall be allowed to

10

Houss

Allowence (HRA)}

case of an axnplayee appointed on Deputation /7 Short term ecatract
ma.m-m o paid tn fhe' employee as per MCA letter No,

03/19/2019/COMP-BMCA. datexd 28.5.2020. In css the|

Ganersstesd from sOMice by RAKESH KUMAR, UNDER SECRETARY, MCA on 20/120.06:92 P

|

_26_
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i

-

".. i’ mh - —— m - -
Sirectorate of Estates, Ministry of Urbun Development. (g:f:MoUI:
: ~ma.'mmrmmammsm.zou) :
n case of an emplayes m——

__F rrployes a8 per gpproval of -
13. [Childre: m“hmﬁw appotn me stion / Shor =

fdwation | NFR.A, Ctldren Beuration Allowance will be paid 1 f scopones
Allowance - per MCA. letter *no. NFRA-OSI0201/COMPMCA. - s

15. Pher Perke and e othes perks atid ailowaaces and feclitics shail be s decided by
driesible 1o employees of NFRA. shall not bo sdmissibie o .
'i mm‘mmmﬂ'hym :
16. [Employess  |ATl tho contribution which e eapléyes Somtbetes somk w3 Provisy]
cohtribution .‘G:mplmtgme,NPSqtc.thﬂm:ﬁh}w
einitied t0 the Parent organissijons,

In case bf clartfication on sy, ‘the decision of MCANFRA will be fins! end

2
binds
3. This issues with the approval of Competent Authority and concumrence of ASZE
vide their nots #56 dated 09.10.2020. * A
Yours faithfially,
(Rakesh Knmar)
Umsmumcug..gm

s

Sanaratsd frewm sOFlow by RAKERH KUMAR, UNDER SECRETARY, SICA _n 221820 0R00 PR

_Z:rf._
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No.NFRA-05/19/2019/COMP-MCA
Government of India
Ministry of Corporate Affairs

5" Floor, A-Wing, Shastri Bhawan
New Delhi-110001
Dated the 28% May, 2020
To,

The Secretary,
National Financial Reporting Authority (NFRA),

Hindustan Times Building,
K. G. Marg, New Delhi.

Subject: Perks and allowances for Employees of National Financial
Reporting Authorities (NFRA).

Sir,

| am directed to refer to NFRA’s proposal for grant of Perks and allowances for
Employees of National Financial Reporting Authorities (NFRA) and convey the
approval of the Competent Authority for the following Perks and Aliowances for
Officers & Staff of NFRA:-

L Dearness Allowance — The rate of Deamess Allowance for every rise or fali of
4 points over 4440 points of the All India Working Class Consumer price Index
(Base 1960 = 100) shall be at 0.10% of pay.

I New Pension Scheme - As applicable.

Iil. Grade Allowance — The Grade Allowance shall be payable to the employees at
the rates mentioned below:

| SI. No. | Post/Grade | ____| Amount in Rs. Per Month |
(i) | Executive Director | | _ 20,000/
i) | Grade F'_ 1 - |l 17,500/-
(i) | Grade ‘E’ I 16,250/~
(iv)  Grade ‘D’ | = [ 11,000/
(v)  |Grade’C’ o 4o 8300-
(V) [ Grade'’B" [ 6,800/ |
(vi) | Grade'A” | _ - _ 6,000/~
(viii) | Personal/General . Grade - |li 4,100/- |
| | Assistant  Grade -11 | - 2,200/- |
| |Grade-1 | __ 1,500~

Contd. Next page
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House Allowance - The House Allowance shall be payable at the rates

-2

mentioned below:

Sl. No. | Post/Grade ] Amount of allowance in lieu of
residential accommodation in
| _ | NCR in Rs. Per Month |
() | Executive Director - 67,500/- |
(i) | Grade'F’ 60,700/- |
(iii) Grade 'E' ] - 54,000/-
(iv) Grade ‘D’ _ o 47,250/-
(V) Grade ‘'C’ - 40,500/-
(v | Grade'B” | 33,750
| (vii) Grade ‘A’ B ~ 27,000/-
(viii) Personal/General | Grade - lli ~ 23,500/-
Assistant Grade - I 20,000/-
Grade - | 15,000/-

Notes:In case the employees on Deputation/contract, payment of the allowance,
granting of accommodation etc. would be as per terms and conditions of
deputation/contract.

V. Family Allowance — The payment of family allowance at the same rate as SEB!
that is @ 4% of pay (rounded off to next higher rupee), subject to a maximum
as given below:

' Sl. No. | Post/Grade - Amount in Rs. Per Month |
(i) Executive Director | . Not payable |
(ii) Grade ‘F’ Not payable
(iii) Grade E’ B - 3,750/-
(iv) Grade ‘D’ 3,250/- |
V) Grade ‘C’ 1,750/-
(vi) Grade 'B' 1 B 1,750/-
(vii) Grade ‘A’ | ) 1,750/~
(viii) Personal/General | Grade - Il B 1,575/-

Assistant | Grade -1l | B 1,400/-
Grade - | B 1,125/-
VI. Medical Benefits:
(a) Group Mediclaim Policy — The provision for medical cover shall be as
below:
| Sl. No. | Post/Grade Sum Insured in Rs.
(i) | Executive Director ~15,00,000/-
(ii) | Grade FFED 12,00,000/-
(iii) GradeC/BIA | 9,00,000/-
(iv) Personal/General Assistant 6,00,000/-
B | (Grade-lll/lA) e -
e Contd. Next page
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(b)

-3-

The coverage shall be of the following in the policy:

(i) Self;

(i) Spouse;

(i) Parents (female employee can have either her parents or her
parents-in-law as dependents);

(iv)  Sisters, widowed sisters, widowed daughters, minor brothers and
minor sister;

(v)  Children and step-children normally residing with the employee
(son up to the age of 25 or till his marriage whichever is earlier and
daughter till she gets married);

(vi)  Divorced/separated daughters (including their minor children) and
step-mother:

Except for self and spouse, the income for all sources must not exceed

Rs. 10,000/~ per month for an individual to be eligible for coverage under

the policy.

Domiciliary - The scheme of Medical Reimbursement (Non-
Hospitalization Claims) shall be as under:

| SI. | Post/Grade ‘ Overall Total Annual |

[

No. | | | Eligibility in Rs. |
(i) | Executive Director | ] 65,000/ |
(i) | Grade F/E/D _ | 58,500/- |
(i) | Grade C/BIA _ ‘ 52,000/-

(iv) Personal/General | Grade-lil, ' 48,750/
| Assistant [ Grade-l | 45500/~
| | Grade-1 | 39,000/-

The medical reimbursement (non-policy claims) may be made on
declaration basis as per the above limits.

The following members of employee’s family may be allowed:

(i) Self;

{ii) Spouse;

(iiy  Parents (female employee can have either her parents or her
parents-in-law as dependents);

(iv) Sisters, widowed sisters, widowed daughters, minor brothers and
minor sister;

v) Children and step-children normally residing with the employee
(son up to the age of 25 or till his marriage whichever is earlier and
daughter till she gets married);

(vi)  Divorced/separated daughters (including their minor children) and

, step-mother.

Except for self and spouse, the income for all sources must not exceed
Rs. 10,000/- per month for an individual to be eligible for coverage under
the policy.

Contd. Next page
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Annual Health Check Up - The facility of annual health checkup for
employees and their spouses shall be available at the rate of Rs. 6,750/-
per person in one financial year.

(c)

Leave fare concession — The Leave Fare policy shall be applicable for travel
within India only.

Vil

(a) All employees who will have completed one year of service on regular
scales of pay as on the date of the journey performed by them and/or
members of their family as detailed below may be covered under the

- scheme for travel within India.

(b) The employees will be at liberty to exercise an option to avail LFC one
in a block of two years either to place of domicile or other than place
of domicile.

(c) The Following will be covered under the scheme:

(i)
(ii)
(i)

Self;
Spouse;
Two surviving unmarried children or step. children;

(iv) Married daughters who have been divorced, abandoned or
separated from their husbands and widowed daughters and
are residing with the employee;

(V) Parents and/or step mother residing with the employee;

(vij Unmarried minor brothers as well as unmarried, divorced,

abandoned separated from their husbands or widowed sisters
residing with the employee, provided their parents are either
not alive or are themselves dependent on the employee.

Except for self and spouse, the income for all sources must not exceed
Rs. 10,000/- per month for an individual to be eligible for coverage under
the scheme.

VIll. Group Saving Linked Insurance - The coverage under the Group Saving
Linked Scheme on the lines of SEBI as under:

SI. No. | Post/Grade i " Entitlement Per Person in |
Rs.
(i) Executive Director N 11,50,000/-
(i) Grade ‘F’ - 11,50,000/-
(iii) Grade'E® | o B 11,50,000/-
| (iv) Grade ‘D’ B S 11,50,000/-
(v |Grade'C" | - 9,25,000/-
(vi) Grade ‘B’ - 9,25,000/-
{vii) | Grade ‘A" o . 9,25,000/
(viii) Personal/General | Grade -l B 8,12,500/-
Assistant | Grade -l 7,00,000/-
Grade - | 4,50,000/-

The employee’s contribution towards GSLI scheme will be paid by NFRA.

Contd. Next page
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IX. Reimbursement of Education Expenses — The reimbursement of educational
expenses up to two children shall be as under:
Sl. No. Post/Grade ' Entitiement Per Month Per |
) _ | | Child in Rs. |
(i) | Executive Director | 4,000/- |
| (ii) | Grade ‘F’ | 4,000/ |
| (iii) | Grade ‘E’ 4,000/- |
| (iv) | Grade ‘D’ ) - 4,000/~ |
| (v) ' Grade ‘C’ 4,000/- |
(vi) | Grade B | 4,000/-
(vii) Grade ‘A’ | '_ 4,000/- l
(viii) Personal/General | Grade - lli , 3,200/~
Assistant  Grade - ll . 2,400/ |
- | Grade - | ' B 1,600/
X.  Book Grant — The facility for book grant shall be available as below:
| 8. No. | Post/Grade 1 | Amount in Rs. Per Annum |
(i) | Executive Director | j 15,000/~
(i) | Grade'F’ | 13,000/ |
(ii)) | Grade ‘E’ - 11,000/-
(iv) | Grade ‘D’ 11,000/-
(v) Grade ‘'C’ 9,000/ |
(vi | Grade B 8,000/-
(vii) Grade ‘A’ [ 7,000/~ |
{viii) Personal/General | Grade - Il 6,250/ |
Assistant Grade - 1l 5,500/~ ‘
| Grade - | 3,500/- |
Xl. Brief Case — The allowance for purchase of brief case shall be as under:
' SI. No. | Post/Grade | Entitlement in Rs. (Once in ‘
| | a Calendar Year)
0] | Executive Director 9,000/- |
| (i) Grade ‘F’ | 7,500/
| (i) Grade ‘E’ 7,500/ |
| (iv) Grade 'D’ . ~ 7.500/- |
(v) | Grade 'C’ 5,500/- |
(vi) Grade ‘B’ 5,500/- |
(wvii) | Grade ‘A’ I 4,000/- |
- (viii) Personal/General | Grade - lI 3,000/-
' Assistant  Grade - I 2,000/-
L | Grade - | 2,000/-

Contd. Next page
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Xll. Newspaper — The reimbursement of subscription to newspapers, journal,
periodicals etc. shall be as under:

SI. No.  Post/Grade ' ' Entitlement in Rs. Per |
— I S ‘ Annum 4
| (i) Executive Director | N 9,600/- |
r (i) | Grade F ‘ | 7,200/- |
{iii) | Grade ‘E’ | ] 7,200/- |
(iv) | Grade ‘D’ _ 6, 600/—
(v) | Grade ‘C’ _ | 4, 800/—
(vi) Grade 'B’ | 4,800/~ :
(vii) | Grade ‘A’ | ] 4,800/~
(viii) Personal/General ‘ Grade - lll | B 3,600/-
Assistant Grade - Il _ 3,600/ |

| Grade-1 3,600/~ |

XIll.. Gratuity — The amount of gratuity as applicable to Central Government
employees for time to time may be admissible for NFRA employees.

XIV. Tax on Perquisite — The payment of tax on perquisites by NFRA shall be as
per relevant provision of the Income Tax Act.

XV. Local Allowance — The Local Allowance shall be payable to staff members in
the category of GA/PA Grade-I/ll @ 5% of pay (rounded off to next higher rupee),
subject to a maximum of Rs. 1250/- p.m.

| SI. No. | Post/Grade ' | Entitlement in Rs. Per Month |

(i) | Executive Director B . - --NA - |

(i) | Grade'F’ | - - NA - |
(iii) ' Grade 'E’ . - - 4,750/-
(ivy | Grade D’ ] B 4,000/
(V) | Grade 'C’ . ] ) 2,050/-

(vi) | Grade ‘B’ ‘ _ 2,050/- |

(vii | Grade ‘A’ _ B . B 2,050/-

(viiy | | Personal/General | Grade-M | 1,600/-

' Assistant ' Grade -1l | 1,250/- |

l B Grade -1 1,250/ |

XV1. Local Compensatory Allowance -

| SI. No. | Post/Grade ' Amount in Rs. Per Month |
Q)| GAPA () L 400/~

i) | UptoRs. 75,050/- 1 500/- |
| (i) ' Above Rs. 75,050/- ] 625/- |
| (iv) | Geade ‘F’ | 1,000/- |

Contd. Next page
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XVIl.

Reimbursement towards Office Entertainment -

| SI. No. | Post/Grade
| |
| Executive Director |
| Grade ‘F’
Grade 'E'
!_ ‘Grade 'D’
| Grade ‘C’
| Grade ‘B’
| Grade ‘A’
| Personal/General
Assistant

0]
(i)
(iv)
(V)
(VH
(vu

(vm)

| Grade - Il
Grade T
Grade -1

XVIHI. Equipment Maintenance Allowance -

' Sl No. | Post/Grade

| Entittement in Rs.

Per

| Annum '
60,000/~
40,000/- |
25,000/ |
25,000/~
15,000/ |
15,000/~
15,000/
- NA- |
-NA- |
-NA - |

| Entitlement in Rs. Per Month |

[ 1 "Executive Director | | 6,000/- |
(i) | Grade P | B - 4,000/- |
(i) | Grade E’ | ] B 4,000/-

(iv) | Grade D’ | - 4,000/- |

(v) | Grade 'C’ | 1,600/-

(vii | Grade ‘B’ ] 500/-
(vi) | Grade'’A” | -NA-|

(viii) Personal/General | Grade - Il | B - NA -

Assistant | Grade -1l | - -NA - J

A | Grade-1 | -NA - |
XIX. Personal Allowance -

'Sl. No. | Post/Grade B | Amount in Rs. Per Month |

EO. {Executlve Director 550/-

Note: Admissible on completion of one year after reaching the
maximum of scale of pay. The entire amount of Rs. §50/- p.m. will rank
for superannuation benefits.

Special Allowance — The Special Allowance shall be payable to employees at
the rates mentioned below:

[Sl.No. | Post/Grade Amount in Rs. Per Month |
| (i) | Executive Director | 30,000/- |
(i) | GradeF 19,000/~
‘(i) | Grade 'E’ 17,000/ |
(iv) | Grade'D’ 12,000/~ |
(v) | Grade 'C’ - 9,500/-
C(vi) | Grade ‘B’ - 7,250/ |
(vii) Grade ‘A’ 6,500/- |

~ Contd. Next page
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XXItl.

The entire amount of Special Allowance shall count for Dearness Allowance and
Superannuation benefits.

Residential Office Allowance — Residential Office Allowance shall he made
available at Rs. 20,000/~ p.m. for ED.

Deputation Allowance — The deputation allowance shall be as below:

'Sl. No. | Particulars \ Details |

(i) TAn officer deputed to 4% of pay with a maximum of |

- _organization at the same center INR 1,200/~ p.m. |

(ii) ' An officer deputed at outstation | 7. 75% of pay with a maximum |

| center of INR 2,300/- p.m.

In case of employees on deputatlon/contract “payment of the allowance, would
be as per terms and conditions of deputation/contract, or in the absence of such
conditions on rates as above.

Convevance allowance (Petrol allowance) — The reimbursement of
conveyance expenses shall be in terms of an amount equal to liters of petrol as
per table below. The employees need not own a vehicle for claiming
conveyance expenses:

Sl. No. | Post/Grade | Amount of reimbursement |
| equal to liters of petrol Per.
L | Month |
(i) ‘#Executive Director | [ 375
(i) | #Grade P’ | | 340

(iii) Grade ‘'E’ » 280 |

(iv) Grade ‘D’ 240 |
(V) Grade'C" | _ __ 210

(vi) Grade ‘B’ i | 180

(vii | Grade ‘A" - _ 180 | ~

(vii) Personal/General Grade -1l | . 135 |

Assistant Grade -l | 90 |
| Grade - | 50 |

Note: # The officials of Grade ‘F’ and above will be eligible if they have not
provided with vehicles at NFRA cost.

XXIV. Driver’s Salary — The reimbursement of expenditure on driver salary to all

eligible employees shall be as under:

| Post/Grade - ‘| Amount in Rs. Per Month
Grade ‘C’ to Grade 'E' [18,000-

The officials of Grade ‘F’ and above will be eligible for reimbursement
of driver salary if they have not provided with vehicles at NFRA cost.
The officials of Grade ‘C’ will become eligible after serving 5 years in
the grade.

Contd. Next page
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XXV. Reimbursement towards computing device, phone and internet
connectivity and mobile handset*.

'Sl. |PostiGrade | Monetary Limit in (Rs.) inclusive of taxes and

'No. | | incidentals, if any, for - |
| Computing Mobile Phone and internet
‘ ' Devices  Handsets connectivity,
| including including | including
. accessories | accessorie | accessories '
(Once in four s (Once in | (Annually or
years) four years) | proportionately for
the period in a year,
| , _ 1 | as the case may be)
() | Executive 80,000/- | 70,000/~ | No Limit
- Director = n g =} | |
| (i) | Grade ‘F’ 60,000/- | 60,000/- | 54,000/-
(i) | Grade'E’ | 60,000/- | 48,000/- 42,000/
(iv) | Grade ‘D’ 1 60,000/- | 42,000/- 42,000/-
(v) | Grade ‘C’ | Need based, | 30,000/- 18,000/-
(vij | Grade‘'B’ | as may be } 20,000/- | ~ 12,000/-
(vi) | Grade ‘A’ | approved by | 15,000/- | 10,000/-
(viii) A Personal/ Chairperson Need Need based, as may |
General based, as|be approved by
Assistant may be | Chairperson
approved by |
) S , | Chairperson | |
(ix) |PS to - 30,000/- ‘ 30,000/-
Chairperson |
on WTM and | |
Protocol
. | Officer | L |
(x) | Others ' Need based, as may be approved by Chairperson ]

2. The 68 posts in NFRA were created with the approval of Department of
Expenditure, Ministry of Finance and the Grades/Pay Scale are as per SEBI Scales.
Whenever SEBI revises its Pay Scale, Perks and Allowances (for those approved for
NFRA), corresponding changes will be applicable to NFRA also.

3. This issues with the approval of Competent Authority and after Consultation
with D/o Expenditure vide their ID No. 19047/6/2020-EIV dated 13.5.2020.

Yours faithfully,

(Rl st loxnag

(Rakesh Kumar)
Under Secretary to the Government of India
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Flie No.NFRA-05/19/2018-Comp-MCA - -

No. NFRA-05/19/2019-Conip-MCA
! ' Government of fudin
Ministry of Corporate Affairs
- 5th Floar, *A’ Wing, Shastri Bhawan
Now, Delhi-110001,
Dated  October, 2020

The Sccretary
Nationa] Financial Reporting Authority

8t Foor, Hindustan Times Buildili
Kasturba Gandhi Marg, New Dethi

Subject: . . Perks and allowaitces for emplayees of National Financlal Reporting
Authority (NFRA) -reg. ? .

Sir
I am directed to refer to the Ministri/’s letter 5io. NFRA~05/19/2019/COMP-
MCA dated 28.05.2020 on the subject mentioned above and to convey modifications as
contained in Para 2 herennder.’ .
2. @ A’ footaote is inserted in the relevant para of Gaude allowance (Le.
Para 1, cotumn Iy , with the ramarks the entire amount of Grade allowance
shall count for Dearness Allowance and Superannuation benefits.

(i) The sentence ‘whenever SEBI revises its Pay scale ... NFRA also’ in para 2
‘of letter no. NFRA-05/19/2019/COMP-MCA. dated 28.05.2020 may bé read as
“Whenever 'SEBI revised ils pay scales, corresponding changes will .be
applicable to NFRA also.. Reganding Perks and allowances, whenever IBBI
revises them, the%carmnpawng cRanges will be applicable to NFRA also.”

3. " Other contents of lether No. NERA-05/19/2015/COMP-MCA. dated 28.05.2020

remain unchanged. )
{ - Fhis issmes with the apptoval of competent autharity and gopcurrence of
AS&FA vide their riote # 34 in file No. NFRA-05/18/2020-Comp-MCA (Comp Ne.

1'70955) dated 21.09.2020.
= Yours fxithfuily,

(Rakesh Kumar)
Under Secretary to the Govt, of India
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- ) APFE~DIX ﬁggl
: ) 4
No.12035/12/2013-Poli
Go?}mmnt of India
Ministry of Urban Development
Directorata of Estates
Policy-il Section
Nirman 8tuvan,
New Dalht - 120 103,
Dated the 15™ January, 2014
QFFICE MEMORANDLIN

Subyject: Retention of General Pool Residentint Accommodation by the Contray
Govemment Officors on  deputetion . t- - Public  Sector
Undertaldrigs/Statytory/Autonomous Bodies and on Aeputatton. to
inaligible offices a¢ Dolil pfter serving on central deputxtion under -
Cantral Stafflng Scheme.

The following guidelines were issued- vide O.MN0.12035/34/92-Poll! dated

11.10.2000. for rewention of General Pool Residentlal Accommadation by e Centrat

Govemmant Officers an deputation to Public Sector Undertakings/Statutery/

-Awtonomous Bodles:

@) officers posted to PSUs/Statutory/Autonamous Boties, ste. on depiitalion
basls, at the time of its Inftisl ol may be allowed catention of
General Pacl Residential Accom that they were ocoupying fora
maximem: peddod of 5 yeers and concemed organisation should pay an
amount equivalent ta the House Rent Allowsnce sdmissibls to the officer
plus the flat rate of livence fee lJ»asv:rllwcl'byth‘e’Caﬂtv?«l.G«wumnm'mt from
time to time {n respect of sal Ganeral Pool Residentis! Accommodation,
The concemed organizations may, however, recover normal licence foa
from the .

() the officers posted to PSUs/StetutoryfAutonomous Bodies, an mendatary
basls or under Cemtral Staffing Schieme thay be considurad eligthle for
allotment/retention of General Pool Accommodation and-the En
organisation should pay an amount equivilent to the Hoose- Rent
Allowance admissibte to the ‘officor, plus the Bat. rate of liconce fes .
prescribed by the Centrel Govt. from fime to Bme, in respect of the
General Poct Resideritial Accommodation to be allotted/retained by such
officers. The oganisation may, howiver, recover nomnat icence fee from:

(i) the offica of the Establishient Officer, Dapmtmant of Personnel &
Teaining shail issue u.catificate that the pasting of the officer conoamad
to the Psm.‘m.ummmmwmhwummmﬁmq

without seeking his/her option, and is in public interest.

2. in addition to the above existing provisions on this matter and the difficulties
faced by the All Indla Sorvices Officers and L Group ‘A° Civii Services Offtcers, who
Jjoln a non-CSS post for balance tenura f central deputation after sesving four

-BC{-
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yesirs

o

@

3,
. (P Aat)
Deputy Director of Estates
@ 2306 1372
Yo
1 Al Ministries/Departments of the Government of Indla.
2 All Sactions and Officers of ’ of Estatds,
3. AllRegional Officns of the rate of Evtates,
Copy forinformationto; -
L i ,
2 PPS to Secretary.
3 gzspmm tery(L&E), MolD ot
4 uty Secretary [Cab Cabjnet Secratariat, Roshtrapati Biawan
gvewuew-mm. _ = "
5 memmmmd&mm
6 mmmm;—mm eo
: 't,gd‘t;i 6%“‘ New Dethl - 210003, : c“"*'“_
& SrTechnical Diractos, NIC, Nitman Bhivi - With a racuest to uplasd the
.M, on the website of the Directorate of Estates |
9.  OL Section, Directorate of Estates — for Hindi Transiation, -
10.  Guard File. ) _ '
Deputy Director of Estates
. wirngrayy

222

mmmn“mmmmfwmmmw

ratention of general pool restdential sccommoxtation may be sllowed 1o
mmmm«mmm&mwmmm
for at least fowr yesrs and ereafier, join @ ron-CSS post for batince
tenure of thelr central deputation as long s the non-CSS post & tacated in

In such cases, the Estsblishment Officer would tssue a: contificnte to the
%nt-ﬁmﬁaoﬁmmmﬂdhummdbntmmmhgs
post and she/hs noeded b netain Government zccommodation for her/hls
balance tenure on non-CSSpost.. * .
The concernied onganization shall recover from the sulary of the officer
concarned. an amount mu Housa Rent Alowance admissitile and
normal licence fee as pri forﬂlemmmdaﬁonlgupw
qunmemﬁmﬂmmﬁmum&mﬁtmammumhm
Directorate of Estates evéry month. * : )
meseordumweanhsupsmnofmmw-mw

-4p-
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APPENDIX —NTT
No. NFRA 07/ /2018-NFRA-MCA
Gov ext of India
Mindstry of te Affairs

5% Floor, A-Wing, Shastri Bhawan,
New Delhi~110001
Dated the 30t December, 2020

To,
\_/@m’iﬂ

National Financial Reporting Authority,
8h Floor, Eindustan Times Building,
Kasturba-Gancdiyd Marg,

New Delhi-110001

Subject: Emplementation of the decision taken in the Case No. 56/CCA/2020
in the meeting of Cabinet Conumittee on Accommodation held an

19.06.2020 regarding inclusion of National Financial Reporting
Authority (NFRA) and Investors Education and Protection Fund

Authority (XEPFA) in the list of organizations eligible for General
Pool Residential Accommodation (GPRA).

Wk

Sir,

[ am directed to refer to NFRAs letter No. B-11011/1/2019-O/ o Secy-NFRA
dated 8.7.19 on the above mention subject and o state that the proposal of NFRA
was placed before the Cabinet Committee on Accommodation. Directorate of
Estates, M/ o Housing & Urban Affais has informed that the Competent authority
has approved the proposal for allotment of General Pool Residential
Accommodation to (i} Chaixperson, Members (full time) and.Secretary of
National Financial Reporting Authority (NFRA); (if) deputationists to NFRA on
mandafory posting by Department of Personnel and Training, as per thelr
entilement at  Commonwealth] Games  Village, subject ..to
availability. Accordingly, the above menticned officers and employees ghall be
eligible for llotment of General Pool Residential Accommodation on maturity of
their turn in the waiting list subject to. fulfilment of other usual terms and
conditions.

Yours faithfully,

L (Rakesh Kumar)
Under Secretary to Gove t of India
Copy to: Under Secretary (General), MCA ﬁggﬁvﬁg \

\
s

‘Lli*
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.. File No.NFRA-05/3/2020-Comp-MCA APPENDIX —VL

No.NFRA-05/3/2020-Comp-MCA
Government of India
Ministry of Corporate Affairs

5th Floor, ‘A’ Wing, Shastii Bhawan
New Delhi-110001,
Dated:- 12th October, 2020
To

The Secretary

National ~ Financial ~Reporting
Authority 8th Foor, Hindustan
Times Building Kasturba Gandhi

Marg, New Dethi
Subject  Allowances and Entitlements of NFRA Staff on Tour and
Transfet. -
Sir,

J am directed to refer to NFRA's lettér No. NF-12027 /172020 dated
24.01.2020 and dated 23.07.2020, on the subject mentioned above and to
say that approval of the Competent. Authority is hereby accorded to-
NFRA for adopting 18.08.2017 order of IBBI (with retrospective effect so
as to. clear pending cases of its staff), along with moedifications issued by
IBBI on 09:10.2017 and thereafter. The approval is subject to following
conditions:

i. For dormestic travel, Testrictions such as travel on Air India, and
bookings directly en Air India website or through Balmet Lawsie/
ITDC/IRCTC would be applicable.

1i. Parity with MEA rates of Daily allowances would be maintained.

iii, Approval authority for International travel of NFRA staff will be
as follows:

a. In case of foreign visits of Chairperson/ Memaber/ composite delegation
headed by Chairperson/ Member, the approving authority will be
Hon'ble CAM and Screening Committee of Secretaties (SCoS) and no
splitting should be allowed:

b. In case of foreign visits.of Other Officers & Staff the approving
authority would be Hon'ble CAM/ Secretary Corporate Affairs in
consonance with Government of India, Ministry of Finance, Department
of Expenditure OM No. 23(2)/B.Coord-2006 dated 07/01/ 2010.

2. This issues with the approval of Comgpetent Authority and
concurrence of AS & FA vide their note#46 dated 21.09.2020.

Generated from oOffice by RAKESH KUMAR, UNDER SECRETARY, Mwhzs PM

A
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File No.NFRA-05/3/2020-Comp-MCA

Yours faithfully,
(Rakesh Kumiar)
Under Secretary to the Govt. of India

Genérated from-aOfficé by RAKESH KUMAR, UNDER SECRETVARY, MCA on.13/40J20 01:38 PM
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INSQLVENCY AND BANKRUPTCY BOARD QOF INDIA
=" 7 Ploor. Mayur Bhawan,.Connaught Place,
New Delhi ~ 110 001

No. 1BBIF44/TA RULES/ESTT. Date: 18.08.2017

Thess Traveling and Halting Allowance Guidelines will be called “INSOLVENCY AND
BANKRUPTCY BOARD OF INDIA {1BBI) TA GUIDELINES”. These guidelines provide for
aligibility, approval of tour programme,. entitiement of Journeys on tour or training. Daily
Allowances. forelgn tour, Alriing Rules, calculatian of Dally Allowance, efc.

1. LIGIBILITY,
Al officers (including Trainee Officers. Consultants, Research Assoclates) of the Board
proceading on official tour, which is duly approved by the competent authority are

sligible,
A visit to a place out of Headquarter on official work is to be recommended-/-approved
bythe following: . '
["Eéﬁ'gnaﬂon | Tour to ‘Be recommandad | Tour to be approved by
. 1 by L —— ik — i
Chairperson |- N Seif i
Whole time Member | - -Chairpérson |
 Executive Directors _y%plg@a Member Chalrperson L
Chief General Mgr, . | El _' ; Whole time Member
DGM/AGM CGM/GM Respective Executive
I Director v ]
Below AGM Concemed controling officer | Respeclive Executive
__{eem/ GML Director

(approval of tour programme should ba submitted in prescribed form {Annexure A)

3. ENTITLEME T OF JOURNEY ON TOUR OUIs 31

" 3.1 The grade-wise hotel entitlement is ag under : -

| Gategory TClags of ravel . | Hotel enlitiement i
1ED Busingss Ciass 7500
by air ar AC-1 by l
__|train l -
CGM/GM. i Economy Class ( -4500
i - I'py air et AC ) ~
hw train P

. LiL{'



{ DGM/AGM | Economy Class | 2250
by air or AC - Il
_ by train

Grade A/ B /| Economy Class
C/  Trainee ! by air or AC - iJI
Officers / | by train

Consultants /
Research

LAssodiates

3.2 All milsage points earned by IBBI officars on tickets purchased for officlal travel shall
be wutilized for other official travel. Any usage of these mileage points for purposa of

- private travel by an officar will attract departments! action. This is to ensure that the
benefits out of official travel. which is funded by IBBI, should accrue to IBBI.

3.3 188l officers can also travetl by Premium Trains /Premium Tatkal Trains / Suvidha /
Shatabdl / Rajdhani / Duronte Trains which have Dynamic / Flexi fare as per their

entitiement,

3.4 in case any ofhicer / oificial is required to travel over his entittement, specific approval
of the Chairpsrson is to be obtained before undertaking the joumey.

3.5 In case of places not connected by air / rail, ravel by AC bus for all those entilled to
travel by AC It / Defuxe bus is allowed.

386 In casa of road travei between places connected by rail, travel by any means of public
transport is allowed provided the totat fare does nat exceed the train fare by the entitied

class.

3.7 In case of non-avallability of seats in enfitied class, officials may travel in the class
below their entiled class.

3.8 Entitlemen

For places other than Andaman & Nicobar Group of Islands and

N
"Lakshadweep Group of Island - -

AGM and above Highest Class / Daluxe Clacs

Below AGM -Lower class (below Highest Clags) If
there are two classes only an the
steamer.

For travel betwesn the mainland and the A&N Group of Isiands and

(i)
Lakshadweep Group of Island by ships operated by tha Shipping Corp. of

india Ltd, ; -

GM and above ; Deluxe Class

DGM and AGM : First/ A Cahin Class,
Below AGM Second / B Cabin class,



Firade A7.B / G/ Trainee Officers | Rs, 800 per day
{ Consultants / Research
:Associates

~ Category ~Baily Allowance 1 Food Allowance
T !
B o Rs.1200 per day 1
CGM/GM | Rs.1000 per day i
DGM / AGM Rs, 800 per day ;
i
i

ST

4,1 Thera will be no separate reimbursement of food bills, instead the lump-sum amount
paysble will be as per {4) above. However, no voucher will be required for the
expenses incurred on food biit.

NATIONAL TRAVE .!\IT
51 Intemalional travel entitiement will be as under . -

As prescribed for a Secretary to the
Govt. of India.
As prescribed for Group ‘A’ officer .

of aquivalent rank of the Cerrisyl

Chairperson

Whole-Timza Members ¢

Government.
Executive Director : Business Class / Club Class
CGM /IGM/DGM/Mbetow g Econorny class

Note : Foreign air travel invalving 8 hours or more may be undertaken by Business
Class for all category officers

5.2 Daily Allowance rates for foreign travel will be regulated as prascribed by Ministry of
Extemnal Affairs from time to time.
AIRLINE RULE

Airjoumey is to be undertaken by Air India / Indian Airlines only. However, the journey
can be undertaken by private eirlinas provided

i) Alr India / Indian Airlines fiight for the required sector and time is not available.

i} Air India / Indian Alrines flight is not available within the period of scheduied
departure of one hour. '

1] The gir fdre of private sirlines Is o léwer side by more than Rs.1000/-,

Officers should try to maks their bookings in advance fo the extant possible, so
that benefits of discounted fares can be obtained. However, the official work
il net he dafarrad because discounted fares are not avaitable.

iv)

*L‘[G'



7.

7 1 It the absence from Hagr. is less than 6 hours:
If the absence from Hgr. fs between 6 hrto °

7.2

Under no circumstances, fare should exceed the normal fare of the entitled
class offered by indian Airlines / Air tndia or their subsidiaries,

CALCULATION OF DALY ALLOWANCE

30% of the Daily Allowance
70% of the Dally Allowancs

12 hrs.
If the absence from Hagr. is more than 12 hrs: 100% of the Dally Allowance

Absence from Har. will be reckoned from midnight to midnight and will be calculated
on a per day basis.

In case of stay / jouney on Govt. ships, boats, efc. or journey to remote places on
foot 7 mules, etc. dally allowance wili be paid at rate equivalent to that provided for
reimbursement of food allowance. However, in this case the amount wil be
sanctioned irrespective of the actual expenditure incurred on this account with the

approvai of the Head of the Deptt. / competent authorily.

Employee proceeding on / return from tour will be relmbursed conveyance charges
as under, -

)
i

ity

iv)

v)

vi)

vii)-

From / to their residence to / from rallway station / bus stand / airport.

-

From / to such siation to / from the place af wark or place of residence at the
Iapporary headquarters - : —

Between railway statiori / bus gtand / airport and another enrouts for the
purpgse of catching a connecting bus / flighf 7 train,

n——

To / from a hotel or restaurant at & place enroute, such tipbeing ___
necessitated by dnforced halt at the place for a duration of six hours or more,

Employees traveliing in groups of two or more should as far as .
possible endeavour t share the same conveyance s0 as to kesp the

2

expenditure within the limits of necessity. ..

No employee shall claim payment in excess of the actual expenses incurred
-by him / her. .

Reimbursement of conveyance charges will be allowed only when the
distance covered is % kilometre and above and the amplg!_ee cartifles in the

retevant bill of havirg actublly Incurred the expenditure. ———




vii)  While making ciaims on account of conveyance charges, employee will state

(x) Employee retumning from tou

(xi) Employees are required to

dlearly the distance involved, the mode of transport utilized and the expenses
paid. —

ix) Where offica boxes or other heavy luggage or valuable documents are required
to be carried on behaif of the Board, the employee concemned may be
reimbursed taxi charges for travel from office to residence and vice versa.
However. carrying inspection papers, compliance reports, records of findings
of Inspection etc. which can nommally be carried in leather bags will not qualify
for taxi charges. Certification may be obtainad from the controlling / competent
authority for carrying heavy luggage of valuable documents on behalf of the
Board and the same may oe submitted along with the TA Bill.

rs by ralt, shall alight at the station nearest to their
residence where train has a scheduled halt and claim conveyance charges
accordingly, even though the ticket may be valid for joumey upto the terminal

if an employee prefers to travel up to the tenminal, the conveyance charges will
be reimbursed on the basis of termination of journey at the point nearest to the

employee’s residence.

use public conveyance in connection with the
Board's work. Expenses"actually incurred by them on such occasions for paying
fare for the hiré of {axi, auto rickshaw and”/ or any Sther mode of public
cunveyance,'or for the purchase of bus/ rail tickets will be reimbursed.

{xil) Officers in the rank of AGM and above may hire private AC imﬂduﬂng tour

*

outside Hqr., dapending upén the exigericies of work.

IS

9. TOUR ADV. JANCE
Tour advance may be claimed by submitting the prescribed application form
{Annexure 'D’) along with duly approved riote of the tour programme approved by
the competant authority as per the entittement. Advance will be granted as per the
full entitlement based on the approved tour programme.
10. SUBMISSION OF BILLS
10.1 in case advance taken:: Tour bil ‘ghould be submitted in the prescribed form
{Annexure F) along with the supporting bills, within ten days of
completion of four or resumption of duty. However, the unutilized advance, if
any, should be refunded lmmediatgly within seven days.
10.2 in case of advanca not taken : The tour bill (as per prescribed form (Annesxure
E ) shotiid be submitted within one month from the date of completion of
retumn joumay otherwisa the clgim for the particular journey will be forfeited.
10.3 The officers should ensura that proper receipts and vouchers are submitted

_L[g,



11

12

13.

LEAVE DURING TOUR

11.1

112

If the employee takes casual [eave or restricted holiday while ori- tour, the
employee is not entitied to draw dailly alfowance during such leave.

If the empioyse absents from duty for a short periad i.e. on medical grounds or
other similar grounds and it becomes necessary to treat such period of absence
as ordinary/ sick leave, there being no casual leave to his credit, the employes
is altowed Traveliing Allowance / Daily Allowance for retum Jjourney provided
satisfactory. evidence is produced o show that he retumed to his Hqr. direct

from the place of tour.

If an employee avails of ordinary leave before commencemant of tour / training
programme and joins duty directly at the temporary Hqr. after expiry of lsave.
the employee 'is entitled to draw trevelling and dafly allowance in respect of
both outward and return joumeys. The employse is pald daily allowance for the
numtrar of days the employee attends to duties at the place of tour / training.

IRAVEL BY CIRCUITX

a)

b’

-When an employes perform jourmneys on tour by a fonger or a circuitous route

and by different classes of accommodation to sult thelr-own convenlence,
slaims for fares in such cases will be admitisd on the following basis, provided
that it does nat exceed the enlittement .-

Fare to the distance by the class actually travelled from the place of the tour to
the place of halt

Plus

Fare for the distance by the class actually travelled from the place of halt to the
headquarters provided that (a) + (h) above does not excsed the fare for the

entitied class for the journey between the Hgr, and the place of tour.

OUTWARD LIN

Joumney by Air / Train

Empioyee should undertake the journey by air/ train in such a way that the
duration of his absence from Hgyr. is kept to the minimum. If for any speclal
raason the autwand / return air journéy has to be performexd by eariler / later
flights / train, the re&ison should be recorded in the taur programme which are

put up for approval to the appropriate authority,

"L‘tQ'
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14

15.

16.

17.

18.

The employee retuming from tour should attend office on the same day within
a reasonable time after visiting home etc. due consideration being given to the
late arrival of flight / train, distance between airport / rallway station and the
residence etc. The cases requiring relaxation in such matters may be decided
at the discretion / with prior approval of the competent authority.

EMPLOYEE STAYS IN BOARD’S GUEST HOUSE

An employee shall be eligible for the usuat Daily Allowance but not
reimbursement of expensas for boarding and any other charges charged by guest

house authority.

Y RAI

in respect of the joumeys undertaken by full taxi / auto rickshaw or on a sharing
basis / per seat basis or by his own car/ own motor cycle / scooter, batween
places not connected by rail, reimbursement of fares may be mada subject to
the celiling for travel in First Class by ralt for the distance by road by the

direct route or actual charges, whichever is less. In respect of journey in hilly
aress, reimbursemant of taxi / auto rickshaw charges may be made to the extent
of first class rail fare as charged by Raiiways for hilly areas.

PLACES TO) BE VISTTED IS WITHIN 500. KM

Where the place to be visited is within 500 Km and where ovemight journey is possible,
the employee should perform the joumey by rail as per the: admissible class.
Relaxation, if any, would be given by tour approving authority after recording approvals

etc. and the reasons for the same in wiiting.

18.1 QQMMM ackin

(a)  The Composite Trensfer and Packing Grant shall be paid at the rate of 80% of
the fast month's basic pay In case of transfer Involving a change of station

facatad at a distance of more than 20 km from each ether. However, for
transfer to and from the Island territories of Andaman Nicobar &
Lakshadweep, CTG shall be paid at the rate of 100% of last month basic pay
drawn. Further, NPA and MSP shall not be included as part of basic pay while
determining srtitternent of CTG. .

{b) In cases of transfer to stations which are at a distance of less than 20 km from
the old station and of transfer within the same city, one third of the composite
transfer grant will be admissible provided a change of residence is actually

involved.

fc) In cases where the transfer of husband and wife takes place within six months,

..50,



182

18.3

19,

19.1

19.2

19.3

18.4

grant on transfer shall be allowad to the spouse transferred later. No transfer
grant shall be_admissible to the spouse transferred latar, in_case both. the.

" transfers are ordered within 60 days. The existing provisions shaff continue to

be applicable in case of transfer after a period of six menths or more.

Transporiatior) of pervonal effects

By train / Steamer By Road

ED . 6000 kg by goods train Rs.50 per km.
4 wheeler wagon/1 double container

CGM/GM : 8000 kg. by goods train / Rs.50 per km
4 wheeler wagon / 1 single contrainer

DGM/AGM: 3000 kg. Rs. 25 par km.

Below AGM: 1500 kg. Rs. 15 par km.

The rates will further rise by 25% whenever DA increasss by 50%. The rates
for transporting the entitied weight by Steamer will be equal to the prevailing
rates prescribed by such transport in ships operated by Shipping Corp. of india
The claim for-reimbursement shall be admissible subject to the production of
acteal receipts / youchers by IBBI official. Production of recsipts / vouchars is
mandatory in respect of tarsfer cases of North Eastern Region. Andarman &
Nicobar |sland and Lakhshwadaep also,

AGM and above : 1 motor car efc. or 1 motor cycle f scooter
Below AGM : 1 motor cycle / scooter / maped flcycle

TICKETS AND CANCELLATION

Air ticksts may be booked through Air India / Indian Airiines directly or through
the public sector travel agents viz. M/s. Ashok Travel and Tours and M/s.

Balmer & Lawrie.

The employee will not claim any commission / charge for booking the tickat.

The payment in respect of the cost of the ticket purchased will be mads once
in & forthight and as stich, the consolidated bilt respect of boakings made In
each fortnight may be settied In the following wasek.

‘The Board may allow expsnditure Incurred on cancellafion of tickets purchased
provided such cancellation is made in the interest of the Board. The Board may
also allow cancellation charges on tickets so purchased if cancellation is
occasioned by the employae’s own iliness and the request Is duly supported
by a medical certificate from 3 registered medical practitioner.
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20.

21.

22,

23,

24,

s only for domastic travel except in the case of
utive class. Officers may travel by entitied

class for international travel, however, Executive Directors may travel by business class.
est fare air tickets of the entitied class are to be

All offlcers are to-travel in economy clas:
Executive Directors who may travel in exec

in ail cases of air travel, only the low
p_qrclj:ased # procured. No companion
be availed of.

free ticket on domestic / international travel is to

\RIEE

Sometimes, officers prefer to stay in hotel rooms where hotel 1gyiffs are higher
than the entitied limits applicable in fiveir cases, as the concamed hotels offer certain

discounts in the hotel tariffs. However, in such cases, the taxes are lavied on the

original taniffs i.e. without taking into account the discount offered. It is clarified that in

such cases, taxes etc. shouk be reimbursed only to the axtent leviable on the limits

appiicable in their cases.

YMENT OF TAXES ONLODGING CHARGE

The abave limits’ of reimbursement of lodging charges for stay in hotels, lodging
houses, al¢ ara inclusive of taxas

ng Allowance / Deamess Allowance should not normally exceed

the number of days for which an officer is away from the headquarters (subject to
existing rounding off facliity). The intention is that an officer availing of hotel facility

The payment of Halti

should &0 adjust his stay that the officer Is not required to pay @ fult (additonal) day’s
lodging charges for a part of the day not involving night stay.

on tour are provided with lodging / boarding facilities
by the host institution, they are entitled for Hatting / Travelling Allowance at 1/4" of the

When officars deputed for training /

paid a minimum of one day's haiting allowance at

normal rate for the journsy period, sven though the time spent on travel may be for 8
few hours, However, it should be ensured that the numbar of days for which halting
allowance Is paid atnormal and reducad ratas does not exceed tie Al pumper of days

of absance from Har.

nonnal rate. Such officers may.be

-52_
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26.

27.

28.

29.

30.

SHARING OF HOTEL ROOMS

If emore than one officer shares a room in a hotel, only one officer will be eligible lo
clgim reimbursement of both lodging as well as bogrding expenses. The other co-
shares will be elighle to get only woarding charges according to their respactive

aligibility.
ETTLEMENT OF CLAIMS W { IRREGULARIEY.IN H

‘Where there is prima facie evidence to suggest that the hotet bills represent mora than
what has actually been spent or on the basis of investigations carried out by the Board,
there are reasons to believe that the bills are inflated, office may treat such cases
metances of irreguiarity and reject the same-as inadmissible’ or ‘hotel stay’ basis
indicating the reasons thereof, The bilt may. however. be settiad on tha basis of per diem
halting allowance as admissible. The decision irt this regard shouid be taken by the
competent authority and the concemed officer advised suitably. if such Instances recur
particular cases may be refarred to Vigilanca Celi with Head of the Deptt. specific

recommendations / comments.

EQRCED HALTS ON ACCOUNT OF TRANS-SHIPMENTS

Officers on tour are sometimes required to take halts during joumays at trans-shipment
centres / intermediate raflway station / airport, for want of connecting train / Right and
stay in hote! / retiring room. in such cases of enforced halt involving night stay at-transit

poit, the officers may be raitithursed hutel expenses at prescribed rates subject fo the
condition that the total number of days for which halting allowance / hote! expenses are

paid, doas not exceed the total number of days for which they are entitled to haiting
allowance for the tour, in question,

IF any official is required to visit any place in NCR for official purposes / training, the
employee will not be entitied for any Travelling Allowance and as such it will be treated

as g local journey. .

avail of the credit eard facility even though they

Officers on tour may, if they so desire,
kave diawn advances towards halting allowance.

FORMS

1. ANNEXURE - A N Form for approval of tour programme.
2, ANNEXURE - B i Requisiion for booking of air tickets

3 ANNEXURE -G . Requisition for hotel booking.

4. ANNEXURE ~ D 4 Application for tour advance.

8. ANNEXURE -E . Travelling Alowance bill for tour.

8. ANNEXURE —~ F Application for advance owards forelgn

exchange allowance.
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INSOLVENCY AND BANKRUPTCY BOARD OF INDLA
Tt Flear Mayur Brawan Connaught Place,

Db - 170 001

Naw,

No. 1BBI/44/TA RULES/ESTT Date' 09 10.2017

QFFICE ORDER

SUBJECT : REVISION OF TRAVELLIAG AND HALTING ALLOWANCE SUIDELINES

In parial modification of Traveing and Halirg Allowance Guideiires sircu.aer T@ T
IBBI:44/TA RULES/ESTT. . Dated 18.08.2017, it 185 been decided lo revise ire Tra.g 3 &°3
Halting Allowances as under-: -
Sr.No. 3: ENTITLEMENT OF JOURNEY QN TOUR OR TRAINING [N.INDIA
31 The revised grade-wise hotel / lodging entittement {s as under: -
R . .- > R
[~ T Tiodging (Amf. per diem, exclusive of tax) .
i Category Cat. | i Cat. Il Cat. Il i
‘ED Sl 77,7, S 712" S 000 ~ 0 T ;
. gew $8a6 ~ 77 TTre00 0 77 7000 -
T I S R N — ",[
DGM gsa0 = 5000 ", 3500 e |
AGWTTTT 7 dses T 30 0 72000 T
U I S e S
‘Grade A/ B/ '—3500 2500 12000
Trainee officers ; = i
/ Consultants [ |
Ras oL

— Category i Cities : Mumbai, Kolkata, Leli. Chennai, Bangaiore & Hyderabad
Category 1l Citles: £J1 State Capitale and Union Territories.
Category Il Cities . All other Centras * Ciues

Contd..2..
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Sr.No.4:  DAILY ALLOWANCE / FOOD ALLOWANCE ENTITLEMENT

-

[rovEaS

The revised entitlement is as under * -

H ' . REVISED e
Category | Mumbai. Delhi, Kolkata, H Other Centres '

i Chennai, Banpalore and | (Rs./per day) i

| Hyderabad 1Mr day) . .. o

‘EO ; 800 % 1500 i X
- LCGM _ g ‘—“‘"sg_o o 1500 =
GM T 4800 : 3800
W .. TT800 ‘ 1200
AGM T e 1300 .- ! 1300 o
Grade A / B 1500 N "~ 1300 T
Trainee officers . R
i Consuftants [RAs | 1400 I 1200

Sr.No.§  INTERNATIONAL TRAVEL ENTITLEMENT

5.2 Daily Allowance rawesfoi foiggn ravel will be as under * -

T Category_ ... [Daily AliowanceRates " _ -
ED I D - Y- '
tCeM ' ) T Uss o0 —
GM ; .MM_'_,_..,__,,,__, —— Uss : P
DGM ‘ - L. T uss300 |
AGM ) ! R . USS J00 o '}
 Grade A 8/ Tralnee Ofﬁcers "Uss 300
_Gonsuttants,{ RAs A ... ussao .

The above changes will bg effective from 06.102017.

Al other terms and conditns govenung Travelling and Haltirfg Allowance wi?-.re,main
unchanged. o
\‘L\V\'

\Umeshf(m;r Sharma?
Dy. General Manager (Esit.)

- To: ,
All officers of 1BBI

PS ta Chairperson
PS to WTHM (AL)
PS 10 WTM (RR)
P8 to WTM (RM)
PB to ED

PA to CGM
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v fRaTeT i e arere S
Insolvency and Bankruptcy Board of India

No. IBB/ESTT/TA & Halting Guidelines/44 Date: 31.122019

i, If any official 1S required to visit any place in NCR for treining purpose or atherwise
and is made to stay overnight for the same, the employee will be entitled for Halting
Allowance, Travelling Allowance and Daily Alowance/Fooif Allowance. The Daily
Allowance/Fodd Allowance shall be paid at 1/4" of the normal rate, when lodging and
boarding facilitles are'provided by the host Institution.

ii. If any official is required to visit any place in NCR for training purpose or otherwise
and the overnight stay is not requirved. then the employee will be entitled for the
conveyance provided thal such travel is beyond the distance of 20 KMs jfrom

Headquarters.”
' ‘W"e‘l' sMrzf
‘Aniket Sharma
{Assistant Manzger)
To:
Al officers of IBBL
PS to Chairperson
PS to WTM (AL)
PS to WTM (RR)
PS to WIM (RM)
PS to EDs
PA to CGMs

i v'lszm s WW@"
C o ket
DR kA

7
g5 A
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APPEND) m;ﬁ

File No.NFRA-05/19/2020-Comp-MCA

1

]

i
No. NFRA-05/19{2020-Comp-MCA
Government of India
Ministry of Corporate Affairs

5% Floor, ‘A’ Wing, Shastri Bhawan |

New Delhi-110001,
: Dated  May, 2021
To d
{
The Secretary
National Financial Reporting Authority
8% Foor, Hindustan Times Building
Kasturba Gandhi Marg, New Delhi

Subject: Terms and conditions for staff on Deputation/ Short term contract-reg,

I am directed to refer to NFRA’s letter No. NF-12020(11)/8/2019 dated 18.11.2020,
on the subject mentioned above and to say that approval of the Competent Authority is hereby
accorded for the terms and Conditions for ]?eputation/ Short Term. Constract in NFRA as

detailed below: i

/I. Payment of EDLI (Employee Deposit Linked Insurance) @ 0.5% of (Basic Pay +
allowances counted for DA + DA) subject to maximum of Rs. 75 per month.
il. Payment of administration charges on EPF @ 0.5% of (Basic Pay + allowances

counted for DA + DA) |
The above charges will be in addition to the contribution of 12% as per para 5 of MCA

letter of even No. dated 29.10.2020.

2. Further, in case of any changes in thé CPF/EPF/NPS, etc. by the competeat Auithority
the sarne would be applicable.

3. Grant of Annual Increment in Basic Pay would be as per the extant rules of DOPT

from titne to time. / .
4, This issues with the approval of Competent Authority and concurrence of AS&FA
vide their note#106 dated 30.04.2021. :

Yours faithfully,

(Rakesh Kumar)
Under Secretary to the Govt. of India

— I ———

Signature Not Verified

Date: 2021.05

1480:16:36 IST
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